
Paper'. Laid 

ay, 1982 to thcr 
natory note pre cribi 

cctive rates of duty on 
other i specified and 

ment fitms. 

J y 

e,ip)a-

te eff-
films not 
advertise-

15th 
itli an explana-

orandum maJdng further 

amencunent o  o tion Nos. 53 I 
0-CE. 541 0-CE end ~  dated 
the 13th ay, 1 0 s to ~  

the exci duty concessions to steel 
ingots and iron or steel produc.ts. 

(ix) G.S.R. 423(E) published 
in Gazette of India ~  26th May, 
1982 together with an explanatory 
m morandum vaiv1ng payment of 
central excise duty on 'Las i' for the 
period prior to the il)sue of notifica-
tion No. 81/80 dated the 19th 
June, 1980. 

(x) G.S.R. 485 published in Go:ret ... 
te of Tndi dated the 29 h .. ~  J 9R2 
together with an explanatory memo-
randum uperseding notification No. 

197 /77-CE dated the 2:3ird June, 
1977. 

(xi) G . S . R 452(E) publi hed 
in G :z:ette of India dated the ~  

June, 1982 togeth r "With an ezyla.-
n tory memorandum ~  rigid 

polyurethane foam faHing under sub-

it m (3) of Item UA of Central 
ci Tariff from so, much of the 

duty of e.itcise leviable thereon, as 
is inexce ·s of I-5 r;:>er cent ad valo-. 
rem. [ Plm:ed in Libr.:irf. See No. 

LT-4145/82]. 

(7) A statement (Hindi and English 

versions) on the re "Ults of the market 

Loaos flont d in May. 1982 and issue 

of 7 per cent Capital Investment 
Bonds. [Placed in Library. See No. 

LT-4146/82]. 

PROF. MAOHU DANDAVATE: Sir, 
I rise on a point of order. 

MR. sPEAKER: What is your point 
pf order. 

PRO . MADHU DANDAVATE: My 
pofot of order is regarding the procedure 
to ihe followed in this House. The lea-
ders of the variou8 groups had a meet-
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with you d 

we will raise v rious issues 
rious xules. But. at the e 
made it explicitly clear that 
· i ues, in or ~  o  s  o 
ure · t .the Govern ent. 
ek to r · adj u nment 

6 

y u that 
under va-
tiine, we 
on "K>mo 
displea-

e would 
motion. 

MR SPEAK.Ea: I have not i:iveo. my 
permission. 

PROF. MADHU DANDAVATE: Tb 
Pre "de.nt.ial .clectinns ... 

MR SPE.t\KER: No, I have not ,aivea. 
permission. 

PAPERS LAID ON THE TABLE--
Contd. 

ANNUAL REPORT OF AND REvmw ON 
J ~ '  'OR THE PHY CALLY 

HANDICAPPED, NEW DELHI FOR 

1980-81 AND A STA. l1EMBNT 

THE DEP TY M 1 I TER IN TRlE' 

MINISTRTES OF EDUCATION AND 
CULTURE AND SOCfAL WELFARE 
(SHRI P. K. THUNGON): I be tie. lay 
on the Table:-

(1 )  ( i) A copy of the Annual Re-
port (Hindi and English ver !onr--) of 
the Institute for the Physically Handi-
capped, New Delhi, for the year, 1980-
81 along with Accounts and! the Audi 

Report ther1eon. 

(ii) A copy of the! Review (Hiodi 
and English ~ ions) by the Go\lern-
ment on the working of the ~ 

for the Physically Handfo_ pped, New 
Delhi, for the year. 1980-81. 

(2) A statement (Hindi and Engfoih 

er ion ) showing rea. ans for delay in 
laying the papers mentioned at ( 1 ) 
above. [Placed in Library. See No. 
LT-4147j82.] 

MR. SPEAKER: Now the Calling 
Attention. Shri Virdhi Chandra Jain. 

PROF. MAOHU DANDAVATE: ~ 

I have raised a point of order. 

MR. SPEAKER: I did not allow it. 

PROF. MADHU DANDAVATE: My 
point of order is this. ~  any 

important developments have taken 
place---for instance, today a Ministry has 


